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AT HYDERABAD |

\ * k%

C.2.259/95, ‘

1. 211 Inéia SC & ST Railway
Emrlovees Assoc%ation rep. by
its Divisional Secretary
S.Rajan Babu,

7. ¥atecwara Ran

Vs

1. The Union of India rep. by its
Secretary, Min. of Railways,
- Rail Bhavan, New Delhi.

2. The General Manager, SC Rly,
R2il Nilayam, Sec'bad.

3. The Divisional Rly.Manager, .
SC Rly, VijayawTda.

4. The Sr.Divl.Per$onnel Cfficer,
Fersonnel Branc?, SC Rly,
Vi jayawada,

Coursel for the applicant : Mr.G

' THE HON'BLE SHRI R. RANGARAJAN : ME
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" Counesel for the :egpondents : Mr.YLRajeswara Rao, AD31.CGS

I¥ THE CENTRAL ADMQNESTﬁATIVE TRIBUNAL : HYDERABAD BEWCH

"

o
THE HON'BLE SHRI BLS.JAI T ARAMESEWAR!
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.. Respondent s

i

.V.S5ubba Rac

BER (ADMN.)

: MEMBER (JUDL.)
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| CRAL ORDER (FER HONBLE SHRT R. RANGRRAJAN IEMBER ( ADMN., )
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Heard * I.u V.5ubba Rao, Jearned counsel for the |

spplicants and “r V.Rajeswara Rao, lﬁarned counsel for the

respondents, l
' the
2. ' This Gﬁ is filed foréfollow:no relieﬁs'—

In the|c1rcum=tanc9q it is prayed th4t this Hon'bie

=

Tribunal may be pleased to grant appropriate relﬂef declaring sction

cf the respondent fn rroceedincs Noﬂﬁ/P.EOS/I/I/CS/Vol.III, dated
i -
22-R-9¢4 issued by the DRM, Vijayawad % (R=2) ;= Qrbitrarym %llegal,

unconrstitutional a%d violative of Apticle 15(4) and 16(4) ahd

- ‘
the respondents {rrce_thg with the gelecticn in|rursuarce 6f the

ahove rproceedings and guash the same’and grant s&ch other relief

: | ' :
) 7 order or dlrection;as this Hon'ble Tribunal may deems fit and proger

in the circumstances bf the case,.
3._ The Cx|was heard fer soéﬁ time, & r?ply has been filed
in this 0a, Tﬁoughrfhe learned countel for the respondents hrgued
this case, the 1earred counsel for fhe applicanF submits that he is
withdrawing this O, We feel tﬁat tbe submission has to be; accepted,
If the CA i= dismiésed as withdrawnfhe question}of going‘inté the
merite of this casé dces ncot arise.
4, In view of the above, thF CA is dismissed as withdrawn.

|

No costs,

M m . (R. RANGARAJAN)
éuptqr_fgm (FUTL.) | MEMBER ( ADMN. )
Aeg' i Tre A’Eh_@lﬂ?_:_l.‘z?& | ﬁwlﬂ'*i
{(Dictates ' , i -

De

spr’ I

\\l u




27

3l

The SeCretary;QRail Bﬁéuan, Naw-

The Dlvlalpnal halluay manager,

tepytor o

L

Ulgayauada '

; Gne
One
, ﬁhe

Ong

YLKR

] o o3 -le

The General ﬁanager, South Cant
[Qallnzlayam, Sécunderabad,

-

Delhi,

ral Railway;
Seuth-Cemtra

¢ The Sr, leLSanal Parsonnel BFPhcar, pe;sonn
Smuth Central Qawluay, uljayauaﬁa,
lcopy ta Mr.u.U.subba ?ao Ad ocate ERT Hy

.COPY to Mrov. ?agesuara R, Addl, C! ,,uRT

copy to D ﬁ(ﬂ),CET Hyderahad“

_duggicate capy._
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l Railuway, |

de;abadﬁ -

Hyderabad,
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"\ SRR
II COURT
TYPED BY . CHECKED BY
COMPARED BY APPROVED 3Y

z"‘-_

CIN THE CENTRSL ADMINISTRATIVE TRIBUNAL
HYDERRBADVBENCH HYDERABAD

_THE HON'BLE SHRI R,3ANGARAJAN : M{A)
’ . /
AND

THE HON'BLE SHRI B8.5. 341 Pﬁﬁ&ﬁ%ﬁ%UHR :
. M o{3)

(v a

DATED: | \(!6‘ /Qé\

ORDER/JUDGMENT

M.A/R.A/C.P.ND.

in

D.A.ND.'iQISﬁﬁf/C} "

ADMITTED AND. INTEAIM D IRECTIONS

ISSUED
ALLAIED

DISPOSED OF WITH DIRECTICNS L— .
0ISMISSED

DISMISS AS WI THDRAWN

DISMISSEDNFOR JEFAULT

ORDERED/REIERTED
NO JRDER AS TANCOSTS

YLKR

T awatag § tf;r'at
Begtml Administrative Tu’bbng
839 [ DESPATCH
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HYDERABAD BENCH k






